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Government does not intend to 
change the policy at present.

E»ervation in SubordUta(« Cadre 
fOf Sweepers in Public Sectf>r Banks

4840. SHRI R. R. BHOLE: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that Gov
ernment have issued instructions to 
Public Sector BsliIcs to reserve 25 
per cent posts in Subordinate Cadre 
for sweepers working in the Bank;

Cb) whether this policy i$ being 
followed by Bank of Baroda; and

(c) if so, the number of sweepers 
appointed to Sub-staff up to June, 
1981?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) The
Government hag advised the Public 
Sector Banks to reserve 25 per cent 
of the vacancies, accruing in the 
peon’s cadre, for being filled by trans
fer from sweepers, farashes, chowki- 
dars etc. subject to their satisfying cer
tain ir.inimum length of service and 
■educatiotnal qualifications.

(b) a5nd ( c ) . The Bank has report
ed that their full-time Sweepers, 
Farashes  ̂ Chowkidars etc. are in ihe 
same scale of pay as the peons i i  the 
subordinate cadre. Other service con
ditions are also the same except that 
Sweepers, Farashes etc. are not con
sidered for assignment of duties at
tracting special allowance in subordi
nate cadre under the existing Bipar
tite Settlement. The Bank is trying to 
sort out the industrial relatioas î isues 
iavolved.

^Disturbed Area' Altowance to Cen
tral OovernmeBt Servants in Manipur

4841. SHRI ERA ANBARASU; Will 
the Minister of FINANCE be pleased 
to state:

(a) why discrimiiiation is being 
shown in -the matter of giving “dis

turbed area” allowance to Central 
Government servants in Maiitpur 
State, whereas it is 25 per ceat with
out any salary limit in the adjoiiuag 
Mizoram State and 30 per cent in 
Nagaiand, it is 6 per cent upto salary 
ceiling of Rs. 750/_ in Manipur State; 
and

(b) whether it is proposed to re
view such anomalies and the Central 
Government servants in Maziipur 
State which has been declared as a 
disturbed area under the Army Act 
by the Government of India be given 
disturbed area and special compensa
tory allowance on par with that in 
the neighbouring States?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) and
(b). There is no scheme as such for 
the grant of “disturbed area”  allo
wance to Central Government em
ployees in areas declared as ‘‘disturb
ed areas’’ . Only special compensa
tory allowance is admissible in all 
States and Union Territories of North 
Eastern region. However, in Mizoram, 
a special allowance ia lieu of an- 
adhoc (disturbed area) allowance 
sanctioned earlier has been granted. 
The rates of the special compaasa- 
tory allowance differ from State to 
State and in some cases, from a?.ea 
to area within the same State. The 
rate of special compensatory allow
ance in Nagaland is 25 per cent of 
pay. I'n Mizoram the rates of special 
compensatory allowance vary from 20 
per cent to 30 per cent depending up
on the area. In Manipur, there are 
two rates i.e. 15 per cent of pay in 
hill sub divisions, and 6/6 112 per 
cent of pay in other areas. The latter 
allowance has only receatly been, 
improved from 3.5 per cent of pay to 
66 1/2 per cent of pay after careful 
comsideration and also after taking into 
account that Manipur „ has been 
declared as a disturbed area. The 
allowance continues to be admissible 
at 3.5 per cent of pay in Assam and 
Meghalaya. There is no proposal at 
present for further improving the
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existing rates of special compensa
ted* allowance in Manipur,
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Purchase of ST. James Uot^ in Lon. 
don by Indian Hotels Comiiany lAd.

4843. SHRI R. MUTHUKUMAHAN; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are .iware 
of Indian Hotels Company Ltd., pur
chasing St. James Hotel in London 
belonging to Bass Charrington as re
ported in the Press and advertised by 
the Indian Compamy and if so, whe
ther Government have given neces
sary approvals;

(b) complete details of the com
pany’s proposal and the Government 
sanctions issued in this respect; if 
any;

(c) hag the ame group taken over 
Bailey’s Hotel in London, if eo, de
tails of Government approvals; and

Cd) if Government sanctions have 
mot been obtained for the above pro
jects what action Government pro
pose to take?

THE MINISTER OF FINANCE 
CSHRI R. VENKATARAMAN): (a) 
to (d). No, Sir. No such proposals 
have been received by Government.

Tax Beings Charged from Tourists 
Boses by Karnataka Govemment

4844. SHRI A. C. DAS; Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) that an exorbitant State Pas
senger Tax i.e Rs. 3200/- passenger 
bus is being charged from the tourist 
buses going from various parts of the 
country by the Karnataka Govern
ment.

(b) is it a fact that this exorbitant 
tax is discouraging the domestic/for
eign tourism in India; and




